J“E}W@i“{‘iﬂﬁh@%ﬁ@gﬂ IN.PART IT SECTION 3(ii) OF THE GAZETTE OF INDIA
(GOVERNMENT OF. INDIA
MINISTRY OF FINANCE  °

( DEPARTHENT OF REVENUE)

LI

New Delhi, the 22We\gune, 1987

NOT IF ICAT ION
. II -. II\\JUEZE—:T;QX

No 13 5% (Pt.r\ro.ﬂ?;oa/ 31 /{7-ITA.II) : In continuation of
this: Office Nofification\Nb, 6036 iP.No.EOS/ Qﬁl/‘El;ITA%If)
deked. 15.31.84% is.hereby noﬁified'fdr_genergl information |

that the Institution mentioned belﬁw has.been;approved'b§
Department of Scientifié_& Industrial Research, New Delhi, the

Presgribed_ﬁuthority for the purposes of clauée (g8 ) of sube"

‘Section (1) of Section 35 (Thirty five/One/ Tue ) ©Of the

Incomestax Act, 1961 fead with Rule 6 of the Income-tax Rules,
1962 under the category *Institution® subject to the following

conditions:~ : . H g _
i} That the Assoclated Agricultural Develspment Foundation,
- : : NHew Dalhi.

Wil}kmaintain a separate account of.the sums received
by it for scientific research. ' S

ii? Thet the said gpseitute  will furnish annual retiasTs.
Of its scientific research activitiés to the Presurtibed i
Autiority ‘or every financial year in such forms as may
be laid down and intimated to. them for this purpose by’
3lst may each year. ' ' P 7 S 5

iii) That the said Inetitute Will submit to;the_frespxibed_-

Authﬂ)rity by 30th Ju_ne each year a copy ot t;‘leif aUdlth'»
annual accounts’ showing their total income and. expendi- «
ture and Balance Sheet showing its assets liabilities
wWith a copy of each of these documents £o the Gentral
Board of Direct Taxes, New Delhi and the cancerned

Comyissioner of' Income-tax.
T

iv) That the 5310, prepisute Will apply to Centzal Board

of Direct Taxes, Ministry of Finance (Deparfment-of . ..~
Hevenue), New Delhi, 3 months in advance beiore the :
Sxpiry ?% the approval for further extension. - .. =

PR e e, AT g



._2.-
v INSTITUTION

Associatad Agricultural Dav@lnpnent Foundation, 13, Courunitv
Contre, East of Kailash, New 2elhi=il0 06G.

This Notification is effective for a peridd from

( YOK‘ Batra ) o
Under Secretary to the Goverhiment ur inocla,

Copy foprwarded td :-

T A1l Commission@r af Income~tax (2 copies).

2. Elrectors &i Inspcctlon(Investlgﬁtlon)ﬁiup501ai Investi~
gation)/IT8Audit/RSEP Lozlance/Intelllomnco Recovery/
urvey /P8FR, New Delbi. ) .

3. Inspection Division (CBDT), Mayur Bhaven, New Delhi,

4, 0.S. T'(ngal) 4th Floor Super Bazar Bu11uiﬁg;
. Conwaught Clrcus, New Deih ;o . . ‘ s

» Directorate of 0% M Services (Income-tax}, Aiwana-ﬁhqlib,
Mata Sundri Lanc, New Delhi, T '

6. The Secretary, Depsrtment of Scieptific & Tndustrial
Research, Technology Bhav an, Law iehrauli Road, New Dalhi -

' c.-F ) =3 0., No,
with reference to their o 1/568/84«T0. V.

dated.yq.5,1987,

7. The Toint Secretary & %al ‘Adviser, hlnlstry of "La
Shassri "havan, New Delh

&, . -otroller & Auditor Generasl of India (50 copies).

&, “ullatin Scction of U.I. s‘&P“) Znd Floxr, Hans Bh353”=
L.V, Estaote, New Deihi. (B copies

15.The Birector, Associsted Agricultural Developnent Foundatidh, 134
Comnunity Centre, East of Kailagh,.ﬂqs Dg%yﬁ-llo 065, '

o} S
3 J-JK Bdtra ’)._
Under Scecretary fa ‘he hﬂve:nﬁent of -Indi



